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Represtatation for aliohmeont of 3 seat
in Rajya Sabhas to North Cachar Hill
District

3252. SHRI NOORUL HUDA: Will
the Minister of LAW, JUSTICE AND

COMPANY AF¥FAIRS be pleased to
state:

(a) whether Mikir and North Cachar
Hill Districts i1n Assam have jointly
represented to the Central Government
for allotment of a Rajya Sabha seat to
the North Cachar Hill District; and

{b) the reaction of the Central Gov-
ermnment to the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, V. A.
SEYID MUHAMMAD): (&) No such
representation has been receiveg by
the Government,

(b) Dows not arise.
Increase of Chemical Production Unit

3253, SHRI SAMAR GUM.\, will
the Ministey of CHEMICALS AND
FERTILIZERS be pleased to stater

(a) the number of increase in large-
scale chemicals production unitx in
India quring the yeers 197312,
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(b) their break-up regarding (i)
foreign companies, (if) public sector

companies and (iii) private companies;
and

{c) the ltems of chemicals produced

or likely to be produced by such com.
pames?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha

UNDP. asdistance for Bombay High
ol Field

3254 SHRI K. M. “MADHUKAR":

Will the Minister of PETROLEUM be
pleasad to gtate;

(a) whether the United Nations
Development Programme has agreed
to extend its assistance for developing
Bombay High oil field; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI

gg\UR RAHMAN ANSARI): (a) Yes,

(b) UNDP a5 agreeq to train ONGC
personnel in the specialised aspects of
off-shore o1l feld development and
production and in drawing up a basic
development plan for the field, which
will 1nclude the construction of a
mathematical mode] by means of
which the technical and economic as-
pects of the numerous variable factors
can be evaluated,

The UNDP gssistance for thi, pro-
yect will be $679,550.

Fundamental Duties of Citizens

3255 SHRI B V. NAIK
SHR] SAMAR GUHA:

Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:
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(a) whether he advocated the ine
olusion of fundamental duties of citi-
zens in our Constitution during his
address to the All India Bar Council
convention held at Dethi on 27th
March, 1976; if so, what are those
fuhdamental dutles;

(b) whether these dutieg will be
enforcenble by law;

+ (e) whether such duties are found
in the provisiong of the Constitution
of any democratic country and if so,
the names of such countries; and

(d) when Govermment propose
to give effect to his concept in the
form of a constitutional amendment?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V A.
SEYID MUHAMMAD): (av The
Minister of Law, Justice and Company
Affairs hag put forward this sugges-
tion in the saxd Convention The
fundamental duties, as enwvisaged,
could broadly be on the following
Hnes —

(1) Obedience to the Constitution
anq Laws,

(i1) Duty to pay taxes,

(i) Duty to respect the rights of
fellow citizens, and

(iv) Obligation to dischaige pub-
liec duties and functions conscien-
tiously and honestly,

(b) Yes, Sir

(¢) Provisions containing duties and
obligations of citizens are found mn 2
number of Consuitutions, like those of
the USSR, Yugoslavia, Nepal,
Czechoslovakia gnd Dominical Repub-
lie

(d) It i{s not possible to indxcalte
with precision the time that may be
teken to study the matter in detail
snd formulate concrete proposul for
amendment of the Constitution
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Appointment of Gay snd Keromas
Agomis

325%. SHRI SHANKERRAO SAV-
SHRI SHYAM SUNDER
MOHAPATRA: .

Will the Minister of PETROLEUM
be pleaseq to state:

(a) whether any policy has basn
evolved regarding the appointment of
agents pnd sub-agents for 'the distrie

bugon of Cooking ges and Kerosene;
an

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANBARI): (a) The
review of policy regarding award of
dealerships of petroleum products by
public sector ol companies has not
yet been fAnalised.

(b) Does not arise in view of (a)
above

Unmanned Rallway Crossings in
Maharashira

3257 SHR] SHANKERRAO SAV-
ANT: Wil the Minister of RAIL-
WAYS be pleased to state;

(a) the number of unmanned rail-
way crosgings in Maharashtra; and

(b) what precautions are taken to
avoid accidents at these crossings?

THE DEPUTY MINISTER IN THE
MINISTILY OF RAILWAYS (SHRI
BUTA SINGH): (a) There were 1,278
‘C' class unmanned level crossings a#
on 31st March, 1875 in Maharashira
State,

(b) Ip order to reduce the incidence
of accidents at unmanned level cross-
ings, various measures have been
taken such as provision of ‘Stop
Boards’ to warn the road userg of un-
manned level crossings ahead; pro-
vision of whistle hoards enjoining
upon the train drivers to whistle;
periodical census of traffic to deter~





